


Th'60a Metor Vehicles-(Taxation on Passengers and G Q B ~ s ~ I  
- Bill, 1991 

(Bill NO. 21 of 199 t) 

A 
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B r n  

to provide fw revised c m p w i t h  fee under the 
Gw, Damafi ared Diu lotcur Vehicles ( T d i u n  , 
an Passengers and W s )  Act, 197.4. 

Be it 'enacted by the LegisIative Assembly of 
Goa in the- Forty-second Year of the Repuklic of . 
India as follows: - 

, I. Short title a& commmcearcent. - (2 )  This . 
Act may be called the Goa W t o r  Vehicles (Taxation - 
on Passengers and Goods) bet, 1991. 

, 

' 

(2) 1t bhall be deemed to have come into force 
tl~l the first day of January, 1991 and shall be valid 
till the 31st day of December, 1992. - 

2. Composi.tim fee. - Notwithstanding anything . 
contained iri the Schedule to the Goa, Daman and - 

Diu Motor Vehicles (Taxation on Passengers and 
Guenis) Act, l974, from the first day of January, 
1991 to 31st day 'of December, 1992, - . 

(i) in the case of a stage carriage, the com- 
/ 

position fee referred to in section 14 shall be 
, calculateti fur the entire unexpired period of 

the currency of permit or for a period of one 
month whichever is less, at- the rate of one 
mpee and fifty-five paise per seat, per year, per 

-kilometre 03 the total daily kilometres per- 
mitted or a t  the ,option of the operator, 
twenty-five rupees per seat, per month; 

(ii) Where the stage carriage is permitted 
to c a w  standing passengers, one third of the 

. fee per sea,t referred to in (i) above, shall also 
be payable in respect of each of the standing 
passengers aforesaid as if -sitting_ accommoda- 
tioQ, has been provided for them. 

3, Repeat and saving. - (1) The Goa Motor 
Vehicle (Taxakion on Passengers and Goods) Ordi- 
nanee, 1991 (Ordinance No. 1 of 1991) is hereby 
repealedr - - 
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. (2)' Notwithstanding .sticb -repeal, anYt$ing do116 
or m y  action taken in exercise of any p w e r  con- 
ferred by or under the said Ordinance shall be 
deemed to have been done orrtaken in the exercise 
of the powers conferred by 'or under this Act as if 
this Act were in force on the day'on which such 
thing or action was done or taken.- 
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